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CENTRAL ADMINISTRATIVE TRIBUNAL, PRINCIPAL BENCH

OA NO.A06/98

New Delhi, this Z'+th day of February, 1 998

Hon'ble Shri S.P. Biswas,Member(A)

Shri Gurneet Singh
s / o S h r- i Day a 1 S i n g h
1/3A9, DDA Qr, Kichiripur
K a 1 y a n p u r-, D e 1 t'l i

(By Advocate Ms. Richa Goel)

versus

Union of India, through

1 . Secretary

Deptt. of Telecommunication
S a. n char' B h a v a n, N w D e 1 h i

2. Divisional Engineer
Teleconimunication Project
AiTibala Cantt '

3. Assistant Engineer
T e 1 e c o m m u n i c a t o i~i

Coxial Cable Construction
Ambala Cantt., Ambala

Applioan t

Respondents

ORDER(oral)

Heard. Application is rejected on the ground

o f 1 i ii'i i t a t i o ri. N o costs. ,  1

(S., P. Biswas)
Member(A)
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